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SHRI SARADA MOHANTY: Sir, will
the hon. Minister inform the House as to
in which SC and ST area of the country,
a Regional Biogas Development Centre is
going to be set up in this year of Baba
Saheb Dr. Ambedkar's centenary celeb-
ration?
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*364 [The questioner (Shri Chaturanan
Mishra) was absent. For answer vide col.
30 infra.]

i WGt W e

*355. o apfim Anht:
o ww s

- e W | AT W FW S

(%) = I HF9 UE IPRETE W e
el ¥ werla fafm oo § @ e W
imvm WA R 2R A ¥ Y aEgRE
el o wT whee ol T W R ¥
WS W EECTET T W\l e
¥

(@) ot a @ fafm ool ¥ om = W
TR e R Prshw few T @ S AN
¥ sy P el W Fafeg T oW W
sqEm g SR

(7) A gy o om w Bt ofn vl W)
™ &7

Taw 3 7 v B sy 9 TR W T
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to Questions 28

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE
(SHRIMATI K. KAMALA KUMARI):
(a) to (c) A statement is laid on the
Table of the House.

Statement

In 1990-91 the Government of Kerala
as a part of the Centenary Celebrations
of Dr. B.R. Ambedkar, implemented a
scheme for integrated development of 212
SC/ST habitats by providing basic
amenities and infrastructural facilites.
These SC7ST habitats were named Am-
bedkar Gramams. The Ambedkar
Gramam programme has been completed
in 114 Gramams. Developmental ac-
tivities in the remaining Gramams are
under various stages of execution. The
Ambedkar Gramam programme is ex-
pected to be completed by March, 1992.
The Government of Kerala has incurred
an expenditure of Rs. 13.98 crores till
31.7.1991.

In 1990-91 the Government of U.P.
under its own Ambedkar Gram Vikas
Yojana selected 315 villages with majority
Scheduled Caste population for inte-
grated development. During 1991-92,
Government of U.P. proposes to take up
the integrated development of 392 vil-
lages. The Government of U.P. had in-
curred an expenditure of Rs. 547.67 lakhs
in 1990-91.
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to Questions 30
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MR. CHAIRMAN: Questions Hour is
over.

WRITTEN ANSWERS TO QUESTIONS

Excise Duty Exemption on Ayurvedic
Drugs

*364. SHRI CHATURANAN MISH-
RA: Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that there is an
excise duty exemption on ayurvedic
drugs; and

(b) if so, how much excise duty ex-
emption had been enjoyed by top 10 drug
companies in India during the last three
years companywise and yearwise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) Yes,
Sir Under Notification No. 32/89-CE
dated 1-3-1989, there is a full exemption
from payment of excise duty on ayurvedic
drugs.

(b) The manufacturers of fully exemp-
ted excisable goods are not required to
furnish the information pertaining to pro
duction and clearance under the provi-
sions of Central Excise Rules, 1944 and
notification issued thereunder. The figure
of excise duty exemption enjoyed in re-
spect of ayurvedic drugs cannot, there-
fore, be readily determined.



